
'A' 	 I) 

CAT/J/II 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

0. A /-ANo.__________ 198 

---------------------
Applicant (s) 

Versus 

Respondent (s) 

Sr. No. I Date 	 Order with Signature 

I 
I 

P;c - 

182, 183, 7 of 1b and 

This comuon order would govern all the cases. ;e have 

herd Mr. PauL, learned counel for the etjtjoners 

on the questionof aurnission. 

2. 	with the consent of the counsel for i:oth siucs, 

we have admitted thésecases for hearin and w e hqve 

heard the casas on merit along with .A.No.358/87 and 

u..7/88 as they involve similar questions of fact and 

law , 	Argument concludod. Judrtent dictated and 

deJ.vered in open court asper separate sheets attached 

to the record vide 0.A,N3.358 of 1987 and all these 

aases are disposed of accordingly leaving the parties 

to Lear their own costs . 
Vice (Chairman. 

nEflLcr C 3 UCL.) 


